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No. 26-HLA of 2018/52/18232.— The Punjab Land Improvement Schemes (Haryana
Amendment) Bill, 2018, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 26- HLA of 2018

THE PUNJAB LAND IMPROVEMENT SCHEMES (HARYANA AMENDMENT)
BILL, 2018

A
BILL

Sfurther to amend the Punjab Land Improvement Schemes Act, 1963 in its application to the State of
Haryana.

BE it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Punjab Land Improvement Schemes (Haryana Amendment)
Act, 2018.

2. After section 15 of the Punjab Land Improvement Schemes Act, 1963, the following
sections shall be inserted, namely:-

“I5A. Laying of underground pipeline or repair or renovation of existing
underground pipeline.- (1) Where the State Government or a farmer or a group of farmers
intend to lay an underground pipeline or repair or renovation of existing pipeline through
the holding of any other land owner for the purpose of irrigation on its, his or their
holdings and the matter is not settled by mutual agreement, then the District Level
Committee may, by order, allow the State Government or the farmer or the group of
farmers, as the case may be, to lay pipeline or repair or renovation of existing pipeline, at
least three feet beneath the surface of the land along the demarcated line on payment of
compensation arising out of damage to crop or any structure of the land owner. The
amount of compensation to be paid to the land holder through whose land the pipeline is
to be laid or repaired or renovated shall be as per assessment of damage determined by the
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District Level Committee and its decision shall be binding upon all the parties. The pipeline
shall be used for irrigation and the right of land owners in the event of change of land use
for non-agriculture purposes shall not be compromised.

(2)  The State Government or the farmer or the group of farmers, as the case may
be, shall submit a written application to the District Level Committee mentioning the land
and its owner’s details through which the pipeline shall be laid or repaired or renovated and
line demarcated for such work alongwith the damage as shall be caused to the crop or any
structure in way of demarcated line.

(3)  The State Government or the farmer or the group of farmers, as the case may
be, permitted to avail any of the facilities referred to in sub-section (1) shall not, by virtue of
the said facility, acquire any other right in the holding through which such facility is
granted.

(4)  The State Government or the farmer or the group of farmers, as the case may
be, to whom such facility is granted, shall also restore the land to the satisfaction of the land
holder after laying, repair or renovation of underground pipeline.

15B. Constitution of District Level Committee.- (1) There shall be constituted a
Committee to be called the District Level Committee in every district for granting
compensation to the landowner, consisting of the following, namely:-

(i) Deputy Commissioner Chairman

(i)  Divisional Soil Conservation Officer Member-Secretary
(ii1)  District Revenue Officer Member

(iv)  Executive Engineer, Public Works Member

Department (Buildings and Roads)
(v)  Divisional Forest Officer Member

(2) The Member-Secretary shall convene the meeting of the District Level
Committee on receipt of application to lay underground pipeline or repair or renovation of
existing pipeline.

(3)  Four members including the Chairman and the Member-Secretary shall form
the quorum for a meeting of the District Level Committee.

(4)  All questions before the District Level Committee shall be decided according
to the opinion of the majority of the members present and voting. In the case of equality of
votes, the Chairman shall have a second or casting vote.”.
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STATEMENT OF OBJECTS AND REASONS

The Punjab Land Improvement Scheme Act, 1963 was enacted for smooth execution of the land improvement
schemes pertaining to soil conservation initiatives, mitigation of soil erosion, protection of land against damaged by
floods or drought, from drainage or other works incidental to or connection with such purposes. The Govt. of Haryana
adopted the Act in 1968. The 54% of the underground water in the State is brackish in nature/quality and not fit for
irrigation of agricultural crops, the irrigation efficiency of agriculture can be achieved through supply of underground
pipeline based irrigation water to the agriculture fields. There is a huge demand for laying of underground pipeline
which usually passes through the agriculture field of numbers of farmers. Around 15,000 farmers submit application
to the Department of Agriculture and Farmers Welfare for availing subsidy on Underground Pipeline System. There
is difficulty in actual laying of Underground Pipeline due to opposition from certain farmers. The
amendment/incorporation in the aforesaid Act would facilitate the farmers for laying out underground pipeline
passing through the fields of other farmers. Therefore, the necessary amendment within “Punjab Land Improvement
Schemes Act, 1963 amended by Haryana Adaptation of Laws (State and Concurrent Subjects) Order, 1968 will be
required.

OM PRAKASH DHANKAR,
Agriculture and Farmer Welfare Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 27th August, 2018. Secretary.
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